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’ Sections C to CXI were passed as
ey stood.
Section CXII was passed after an
An:endment,
dection CXI1T was passed as it stood.
. Section CXI1V was passed after a
€rbal _amendment,
cection CXV was passed as it stood.
cction CXVI was passed after a
‘.’"‘b“l amendment,
Sections CXVII to CXXV were
Pﬂzsed.as they stood.
Yection OXXVI was passed after
verbal amendment.
Sections (XXVII and OXXVIII
®Te passed as they stood.
. eetion CXXIX was passed after
Amendment,
Sections CXXX to CXXXV were
sed as they stood.
o,cfll‘he Council adjonrned at half past 10
P ock, on the Motion of Sir Rartle

r : :
e"ei( till to-morrow morning, at 7
ck,

'ulu?‘.s-day Morning, June 28, 1860.
PRruspNT:

T .
he Hon'ble the Chief Justice, Vice- President,
in the Chair,
H Ou,b

Frerle Sir . B. E. | H. Forbes, Exq.,
| A. Seonce, Ksq.,
and
Hon’ble sir M. L.
Wells.

Rigbt ?' ,
son, Ton'ble J. Wil-

H .
B, llm‘mgtou, Esq.,

AMRS AND AMMUNITION.

L4
ingp'f," CLERK rosented the follow-
i ’etmons concerning the Bill ¢ re-
tiung’ to the manufacture, importa-
oy, 3:"; 8;}10 of Arms and Ammuni.
ke, N4 for regulating: the right to
- heep ﬂl;d use the uume”g:-—- g
subje t;etmon from certain  British
X, €8, or of European or American

M()f’u:gislldeuts of Calcutta and of the
A Petit; iti i
A“B“Uiatio];?,n from the British Indian

R

the l’etit'“ABINGTON moved that
Anq iy -lolllsywt presented be printed,
Might ]0'1'( ¢r that Ilonorable Members
Betigi, lave time for considering those

% he begged further to move

[Juwe 28, 1860.]

Tax Dl 678

that the consideration of the Bill to
which they related be postponed till
Saturday next,

Agreed to.

INCOME TAX.

The Order of the day being read
for the adjourned Committee of the
whole Couneil on the Bill “ for im-
posing Duties on profits arising from
Property, Professions, Trudes, and
Offices,”” the Council resolved itself
into a Committee for the further cou-
sideration of the Bill.

Tue CHAIRMAN moved the
introduction, before Rule 36 Sec'ion
XCVII, of the following Rule, pre-
pared by the Clerk of the Council,
relative to Bodies Corporate : —

¢ Every Body Corporate, Company, or So-
ciety shall be charged to the dutics contained
in this Act by the Collector or (ommissioners
acting for the place where the head oftice in
Indin of such Body Corporate, Company, or
Society is situate.”

Agreed to.

Turg CHAIRMAN moved the
introduction, afier Rule 1 Section
XCV1I, of a Rule, also prepared by
the Clerk of the Council, relating to
enfaced notes. The Rule, as finally
amended in Committee, was as
follows :—

¢ All Promissory Notes of the Government
of India, which shall be enficed for payment
of the interest thereon out of India, either by
Drafts or Bills on India or otherwise, shuall in
all cases be enfaced subject to the condition
that the amount of auy duties which may at
any time be chargeable in India in respect of
such interest, shall be deducted therefrom
at the place where the interest shall be paid
or the Drafis or Bills shall be given.”

Agreed'to.
Section XCIX provided as fol-
lows :—

¢ The duty hereby imposed contained in
the Schedule marked 4, shall he assessed and
charged under the Rules hereinafter men-
tioned ; and the said duty shall be annually
charged on the persons respectively holding or
exorcising the offices or employments of pro-
fit inentioned in Schedule 4, or to whom the
annuities, pensions, or stipends mentioned in
the said dchedule shall bo payable for all
salurics, perquisites, or profits whatsocver
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aceruing by reason of such offices, employments,
annuities, stipends, or pensions,”

Tnr CHAIRMAN moved the
omission of the words ¢ for all
salaries, perquisites, or profits what-
goever accruing by rcason of such
offices, employments, annuities, sti-
pends, or pensions’’ at the end of the
Section, and the substitution for them
of the following words prepared by
the Clerk of the Council :—

¢ The duty in respect of every anuuity,
pension, or stipend shall be assessed upon the
amount of such annuity, pension, or stipend,
and the duty in respect of every oflice or
ewployment shall be assessed upon the
amount of all snlaries, fees, commissions, or
other profits accruing by reason of such office
or employment, whether the same be paid hy
Government or received fromm any other
person whatever or be deducted by the person
holding such office or employment from any
funds in his possession.”

The Motion was carried, and the
Section as amended wus then passed,
Rule 1 provided as follows :—

“ Every asgessment in respect of every
such office and employment and of every such
annuity, pension, and stipend, shall be made
in cases requiring andit at the time of audit,
and in all other cases at the time of payment.”

Tae CHAIRMAN mored the
gubstitution for the above Section
of the following Section prepared by
the Clerk of the Council :—

“ Every assessment in respect of every such
annuity, pension, and stipend, and every
nssessment in respect of every salary or pay-
ment made by Government to any public
oflicer, shall, in cases requiring audit, be
made at the time of audit, and in all other

cases at the time of paywment.”

Agreed to, )
The postponed Rule 3 provided as

follows : —

¢ The perquisites to be assessed under this
Act shall be deemed to be such profits of any
oftice and employment as arise from fees or
other emoluments, and payable by the Govern-
ment for the exccution thereof, or recrived
from any person in the cour-e of exccuting
such office or employment, and shall be esti-
mated on the profits of the preceding year,
ending on the 30th of April, or on any other
day on which the accounts of such profits
have been usually made up.”
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Tue CHAIRMAN moved the
substitution for this Rule of the
following Rule preparcd by the Clerk
of the Council :—

“Every Public Officer chargeable under
Scheditle 4 of this Act in respect of any fet®
commissions, perquisites, or profits, i
being salaries to be assessed under Rule
shall be subject to, and shall be nssesee
under the provisions of the fourth part Of,th)s
Act, and such fees, commissions, perquisites:
and profits shall be estimated on the recelg"’:
in respect thercof during the precedind
year, end'ng on the 30th April, or on MY
other day in which the nccounts of such fee%

commissions, perquisites, and profits have

been usually made up.”

Agreed to.

Sections CXXXVI and CXXXVI
were passed as they stood.

Section CXXXVIII was
after an amendment.

Sections CXXXIX to CXLI were
passed as they stood, )

Section CXLIL was passed afte’
a verbal amendment,

Sections CXLIII to CXLV wer
passed as they stood.

Section CXLVI was passed after #
verbal amendment. X

Sections CXLVII to CLXXI
were passed as they stood. ¢

Section CLXXX was passed afte
amendments. 1L

Sections CLXXXT to CLXXXI
were passed as they stood.

Section CLXXXIV was P
with the addition (on the motion n)
Mr. Harington) of words lmiting . (rl
one year the period for the instlt”"‘o'
of n $uit to establish claims to imwov®
able property aftached under this Ac,é

Scction CLXXXV was passed 88
stood.

Section CLXXXVI was [
after the omission of the exceptio! !
favor of a landlord’s claim to arred™® 10
rent due at the time of scizure 0
goods or chattels of a defanlter.

Seetion CLXXXVIIL (which s
ed the landlord’s claim to rent 0 :he
months) was omitted pursuant to
amendment in the preceding Sf’ct,m?i(

Sections CLXX X VIII & CLXX2
were passed ns they stood. a1 w

'J‘h(}, considemtign of the Bill ““1
then postponed, and the Counc!
sumed its sitting.

paSSed

pﬂﬁﬂf‘d'

Jimit*
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OHT?G Conncil adjourned at 10 o’clock
il the Motion of Sir Bartle Trere,
9 morrow morning at 7 o’clock.

Fridag/ Morning, June 29, 1860,

PresenT :

The Fgyp
¢ How'hlo the Chief Justice, Vice-President,
in the Chair.

Hf)n‘] .
pmllg Sir H, B, E. | M. Forbes, Bsq.,

ight 1 s A. Sconce, Egq.

sgox: How'ble J. wil. and

.B'H . Hon'ble Sir M, L.
" Harington, Esq, Wells.

INCOME TAX.

T
fop :T Ordpr of the Day heing read
wllﬁlem Adjowrned Committee of the
ing b ouncil on the Bill ¢ for impos-
P Utics on Profits arising from

T
Olngggt,é’ »  Professions, Trades, and
ing, the Council resolved itself

Wnsi(;‘ Committee for the further
S ation of the Bill.

g1 ction

OHO‘VS s

CLXXX provided as

I
le, n:t‘”}'l of proceeding by distress and
fnilum 0} atbachinent and sale, or in case of
{"l}‘t of lrmd's“ thereby tho whole or any
Lig cte uty assessed and payable under
Uiy o th thn‘ Collector or C(ommissioners
‘Vlth-hold?y bolieve the dofaulter is wilfully
o gnm'"g payment of tho arrears, or has
Ofclgy to ?’ of any fraudulent conduct in
T e ::’“‘.16 payment, issue their warrant
‘v‘f'lr ant Hl::ltl‘t of such dofaulter, and such
““Prun Utl' be of tho same eoffect ns the
"} any Court of the disirict, and
iu'\rrant thﬁ"ecutpfi in like mannor. Such
¢ the Civi] ;D‘ecny o term of imprisonment
Q;“’“e tor o (‘Ji\ll, to he uppointed by such
fh" Cxeeg] o Vi issioners, which shall in no
ﬂvun X moy :}U years ; nor a longer period
th?h“"dl'mll] 18, if tho arrear does not exceed
ﬁf:e‘month \ipoes, or & Jonger period than

S'I(upeu:“ if the arrcar doos not exceed

N CHAIRMAN moved tho
i ;’f nl.l the words from
% 8 i 18 defanlter” to the end of
Wing ,l;a"d the substitution of tho

i tl‘
My, K fip
(’ﬂi](: (le"nf.'hlss““ nwarrant for the arrest of
t},u“e" t'.]lurg(,cll' Upml such warrant, the
bling tl" “'llh the exccution thercof
¢ defunlter with all convenient
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apeed before such Collector or Commissioners,
If the defanlter shall not then deposit in the
hands of the Collector or Commissioners the
full amount of the arrears of dutics under
this Act, due and payable at the time of
issuing such warrant, or make such arrange-
ment for the payment of the same ag shall be
gatisfactory to the Collector or Commissioners,
or satiafy the Collector or Commirsioncrs that
he has no present meuans of paying the arrears,
and that he has reasonable excuse for not
having paid, such Collector or Commissiovers
may send him to the Civil Jail, there to ro-
main for such time as shall be directed by a
warrant addressed to the keeper of the jail,
unless he shall in the mean time pay the full
amount of the said arvears. Provided that
the time for which a debtor may be confined
in Jail under such warrant shall not exceed
three Calendar months when the amount of
guch arrears shall not exceed fifty Rupces, or
six Calendar months when such amount docs
exceed five hundred rupees, or two years in
auy other case. Provided also that such
imprisonment shall not extinguish the liabi-
lity to pay such arvears, but all property then
belonging to the defaulter or afterwards ac-
quired shall be liable to be distrained or
attached under tho provisions of this Act in
satisfaction of such arrcars, or of so much
thereof as shall remain unpaid, es if no im-
prisonment had been ordered.”

Mr. - HARINGTON observed, with
reference to that part of tho amend-
ment which provided that imprison-
ment should not extinguish the claim,
that the Code of Civil Procedure pro-
vided that, when the amount of the
decree did not exceed a certain sum, im-
prisonment should have that effeet, and
it might be a question whether the same
provision should not be maintained in
the prosent Bill. The subject bad been
considered by the Select Committee,
and the Section, ns now drawn, allow-
ed o party to be imprisoned only when
ho wilfully refused to pay the tax or
was guilty of any fraudulent conduct
in respect of it.

S1r MORDAUNT WELLS said, he
thought that, in cases of fraud, impri-
sonment ought not to extinguish the
debt due to the Crown. Otherwise you
would have combinations in  districts
to resist the payment of' the tax, and
although such pers:ns might be willing
to subject thomselves to Imprisonment,
unless they were compelled to pay the
Income Tax when they came out of
jail, they would succe d in defeating
the Government, Of course, with
regard to parties who could give satis-
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